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PREFACE
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Sixteenth  Lok  Sabha    during  the  Sixth  Session i.e.  from  the
26 November, 2015 to 23 December, 2015.

NEW DELHI;

February, 2016 ANOOP MISHRA
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$ The first sitting commenced with the playing of National Anthem.
* The sitting ended with the playing of National Song.
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1. DURATION OF SESSION

(6th Session of 16th Lok Sabha)

1. Date of Commencement : $26 November, 2015

2. Date of Adjournment Sine die : * 23 December, 2015

3. Date of prorogation : 6 January,  2016

4. Total number of days of Session : 28

5. Number of Actual days of Sittings : # 20

6. Number of  hours of sitting : 117 hours 14 minutes
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SUMMARY

1. Bills pending at the end of last Session 15

2. Bills introduced 9

3. Bills opposed at introduction stage 2

4. Bills passed by Rajya Sabha and laid on the Table Nil

5. Bills passed by Rajya Sabha and laid on the Table — Nil
returned by Lok Sabha with amendments

6. Bills passed by Rajya Sabha and laid on the Table during earlier Nil
Session — returned by Lok Sabha with amendments

7. Bills returned by Rajya Sabha with amendments and laid on 1
the Table of Lok Sabha

8. Bills passed 13

9. Bills in respect of which amendments made by Rajya Sabha 1
were agreed to by Lok Sabha

10. Bills negatived Nil

11. Bills withdrawn Nil

12. Bills—debate concluded but further motions not taken up Nil

13. Motions for adjournment of debate on the Bills adopted Nil

14. Bills referred to Select Committee Nil

15. Bills referred to Joint Committee 1

16. Bills reported by Select Committee Nil

17. Bills reported by Joint Committee Nil

18. Bills originated in and referred to Joint Committee
by Rajya Sabha in respepct of which motion for concurrence
were  adopted by Lok Sabha Nil

19. Bills  referred to Standing Committees by Chairman/Speaker 1

6



20. Bills reported by Standing Committees 3

21. Bills pending at the end of Fourth Session of Sixteenth 11
Lok Sabha

7
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SUMMARY

(Private Members’ Bills)

1. Bills pending at the end of the last session 292*

2. Bills introduced 117

3. Bills passed by Rajya Sabha and laid on the table NIL
of Lok Sabha

4. Bills withdrawn NIL

5. Bills negatived NIL

6. Bills removed from the Register of Pending Bills NIL

7. Bills part-discussed 1

8. Bills pending at the end of the Session vide para 410
No. 2819 of Bulletin-Part II, dated 20.01.2016

*(Excluding one part - discussed Bill)
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7. MOTIONS

(i) Motions Under Rules 191 and 342

SUMMARY

No. of notices received : 3

No. of motions admitted : Nil

No. of motions discussed : Nil

No. of discussions completed : Nil

No. of discussions remained : Nil
part-discussed
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10. PANEL OF CHAIRPERSONS

Sl. Name of Member Date of Appointment/
No. Nomination

1. Shri Arjun Charan Sethi

2. Shri Hukm Deo Narayan Yadav

Prof. K.V. Thomas$

3. Shri Anandrao Adsul

4. Shri Pralhad Joshi 09.06.2014*

5. Dr. (Smt.) Ratna De (Nag)

6. Shri Ramen Deka

7. Shri Konakalla Narayan Rao

8. Shri Hukum Singh

9. Dr. P. Venugopal 12.12.2014̂

10. Shri K.H. Muniyappa

* Nominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the
House on 09.06.2014.
$Ceased to be a member of Panel of Chairpersons on 12.12.2014.
N̂ominated by Hon'ble Speaker (Smt. Sumitra Mahajan). Announcement made in the

House on 12.12.2014.

}
}

49



11. PAPERS LAID ON THE TABLE

(i) Government : 1754

(ii) Private Members : Nil

50



12. QUESTIONS

(i) Starred Questions

(a) Number of Questions put down in the Question Lists 360
for oral answers

(b) Number of Questions orally answered 78

(ii) Unstarred Questions

(a) Number of Questions put down in the Question 4140@

Lists for written answers

(b) Number of Questions for which written answers 4421
were laid on the Table including those put down for
oral answers but were not called for answers/
Supplementaries

(iii) Short Notice Questions

(a) No. of Short Notice Questions (SNQ) received 4

(b) No. of notices of SNQ admitted Nil

(c) No. of notices of SNQ clubbed with SQ Nil

(d) No. of notices of SNQ disallowed 4

(iv) Half-an-Hour Discussion

(a) No. of notices of Half-an-Hour Discussion received 15

(b) No. of notices of Half-an-Hour Discussion admitted Nil
and discussed

(c) No. of notices of Half-an-Hour disallowed 15

(v) Statement(s) Made by Ministers Correcting Replies
already given

No. of answers corrected 1

@ Including 1 unstarred question deleted.
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(vi) Abstract of Statement(s) made by the Ministers correcting
the replies already given by them to
questions in  the Lok Sabha

Sl. Date of Statement made    No. of   Date of Subject of the
No. correcting by Questions   answer question
  the reply  to which   to the

statement  question
was made

1. 22.12.2015 Ministry of USQ No. 28.7.2015 "Statue of
Home Affairs 1207 Netaji Subhash

 Chandra Bose"
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SUMMARY

(Private Members’ Resolutions)

1. No. of notices of Resolutions received : 3

2. No. of Resolution discussed : 2

3. No. of Resolution adopted : 1

4. No. of Resolution withdrawn : NIL

5. No. of Resolution negatived : NIL

6. No. of Resolution on which debate was adjourned : NIL

7. No. of Resolution Part-discussed : 1
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0
1
5

(i
v)
 
Pr
ic
e 
ri
s
e.

S
hr
i 
P. 
K
ar
u
n
ak
ar
a
n 
1
7.
1
2.
2
0
1
5 
1 
4
7 

C
o
ns
u
m
er
 

P
ar
t

2
2.
1
2.
2
0
1
5

Af
f
ai
rs
, 
F
o
o
d
Di
sc
us
se
d

a
n
d 
P
u
bli
c

Di
st
ri
b
uti
o
n

*
C
o
ns
i
d
er
i
n
g 
t
h
e 
fl
o
o
d 
sit
u
ati
o
n i
n 
C
h
e
n
n
ai 
a
n
d 
ot
h
er
 
p
ar
ts
 
of
 
Ta
mil
 
N
a
d
u,
 
Mi
ni
st
er
 
of
 
P
ar
li
a
m
e
nt
ar
y 
Af
f
ai
rs
 r
e
q
u
es
t
e
d 
t
o 
di
sc
us
s 
t
h
e i
ss
u
e

o
n 
pr
i
or
it
y. 
Ac
c
or
di
n
gl
y, 
H
o
n’
bl
e 
Sp
e
ak
er
 
a
d
mit
t
e
d 
t
h
e 
di
sc
us
si
o
n 
o
n 
fl
o
o
d 
sit
u
ati
o
n 
a
n
d 
dr
o
u
g
ht
 i
n 
s
o
m
e 
p
ar
ts
 
of
 t
h
e 
c
o
u
nt
ry
 
w
hi
c
h 
w
as

t
ak
e
n 
u
p 
i
m
m
e
di
at
el
y. 
H
o
w
ev
er
, 
w
h
e
n 
di
sc
us
si
o
n 
r
es
u
m
e
d 
af
t
er
 l
u
nc
h 
at
 
2 
P
M,
 
s
ev
er
al 
m
e
m
b
er
s 
d
e
m
a
n
d
e
d 
t
h
at
 i
n 
vi
e
w 
of
 t
h
e 
gr
av
e

sit
u
ati
o
n 
of
 f
l
o
o
ds
, 
t
h
e 
sc
o
p
e 
of
 t
h
e 
di
sc
us
si
o
n 
b
e 
li
mit
e
d 
t
o 
fl
o
o
d 
sit
u
ati
o
n 
o
nl
y 
i
n 
vi
e
w 
of
 t
h
e 
pr
ev
al
e
nt
 f
l
o
o
d 
sit
u
ati
o
n 
i
n
 
S
o
ut
h
er
n 
p
ar
ts

of
 I
n
di
a,
 t
o 
w
hi
c
h 
t
h
e 
H
o
us
e 
a
gr
e
e
d.
 
T
h
e 
di
sc
us
si
o
n 
o
n 
dr
o
u
g
ht
 
w
as
, 
t
h
er
ef
or
e,
 t
ak
e
n 
u
p 
s
e
p
ar
at
el
y.



SUMMARY

Short Duration discussions under Rule 193 on matters of urgent
public importance

No. of notices received : 119

No. of discussions held : 4

No. of discussions completed : 3

No. of discussions remained : 1
part-discussed

Total time taken : 21 hrs. 9 mts.

60

S-
3\
E\
R
es
u
m
e  2
0
1
6\
4
3
2
8
L
S\
4
3
2
8
L
S
3



61

1
5.
 
S
P
E
A
K
E
R/
D
E
P
U
T
Y 
S
P
E
A
K
E
R/
C
H
AI
R
P
E
R
S
O
N
S 
A
N
N
O
U
N
C
E
M
E
N
T
S/
O
B
S
E
R
V
A
TI
O
N
S/

R
U
LI
N
G
S

Sl.
 
N
o.

S
u
bj
ec
t

By
 
w
h
o
m 

D
at
e

1
2

3
4

1.
 
A
n
n
o
u
nc
e
m
e
nt
 r
e
g
ar
di
n
g 
gr
a
nti
n
g 
ex
t
e
ns
i
o
n 
of
 t
i
m
e 
f
or
 
pr
es
e
nt
ati
o
n 
of
 

T
h
e 
S
p
e
ak
er
 
3
0.
11
.
2
0
1
5

R
e
p
or
t 
 b
y 
 J
oi
nt
  
C
o
m
mit
t
e
e 
 o
n 
 t
h
e 
 R
i
g
ht
  t
o 
 t
h
e 
 F
ai
r 
 C
o
m
p
e
ns
ati
o
n 
 a
n
d

Tr
a
n
s
p
ar
e
n
c
y 
 i
n 
 L
a
n
d 
A
c
q
ui
si
ti
o
n,
  
R
e
h
a
bil
it
at
i
o
n 
 a
n
d 
 R
e
s
et
tl
e
m
e
nt

(
A
m
e
n
d
m
e
nt
) 
S
ec
o
n
d 
Bil
l,
 
2
0
1
5 
u
p 
t
o 
t
h
e l
as
t 
d
ay
 
of
 t
h
e 
Wi
nt
er
 
S
es
si
o
n,

2
0
1
5.

2.
R
uli
n
g 
o
n 
c
er
t
ai
n 
all
e
g
ati
o
n/
r
e
m
ar
ks
 
a
g
ai
ns
t 
 
H
o
n’
bl
e 
Mi
ni
st
er
 
m
a
d
e 
by
 

T
h
e 
S
p
e
ak
er
 

0.
11
.
2
0
1
5

M
o
h
a
m
m
a
d 
S
ali
m 
d
ur
i
n
g 
t
h
e 
di
sc
us
si
o
n 
u
n
d
er
 r
ul
e 
1
9
3 
o
n 
t
h
e 
sit
u
ati
o
n

ar
is
i
n
g 
o
ut
 o
f i
nc
i
d
e
nt
s 
of
 i
nt
ol
er
a
nc
e i
n t
h
e 
c
o
u
nt
ry
 a
n
d t
h
e 
S
p
e
ak
er
 d
ir
ec
t
e
d

t
h
at
  r
e
m
ar
ks
 
 m
a
d
e 
 b
y 
 m
e
m
b
er
  
s
h
all
  
n
ot
  f
or
m 
 p
ar
t 
 o
f 
 t
h
e 
 p
r
oc
e
e
di
n
gs
.

As
 
p
er
 
pr
ov
is
i
o
ns
 
of
 
R
ul
e 
3
5
3 
of
 t
h
e 
R
ul
es
 
of
 
Pr
oc
e
d
ur
e 
a
n
d 
C
o
n
d
uc
t 
of

B
us
i
n
es
s 
i
n 
L
ok
 
S
a
b
h
a 
n
o 
all
e
g
ati
o
n 
by
 
a 
m
e
m
b
er
 
m
ay
 
b
e 
m
a
d
e 
u
nl
es
s

a
n 
a
d
e
q
u
at
e 
n
oti
c
e 
h
as
 b
e
e
n 
gi
v
e
n 
a
n
d t
h
e 
S
p
e
ak
er
 f
o
u
n
d t
h
at
 s
t
at
e
m
e
nt
s

m
a
d
e 
by
 
a 
M
e
m
b
er
 
h
a
d 
b
e
e
n 
m
a
d
e 
wit
h
o
ut
 
gi
vi
n
g 
a
dv
a
nc
e 
n
oti
c
e.

3.
 
A
n
n
o
u
nc
e
m
e
nt
  
r
e
g
ar
di
n
g 
 t
ak
i
n
g 
u
p 
 t
h
e 
 
m
at
t
er
 
of
  
fl
o
o
d 
 
sit
u
ati
o
n 
 i
n 
T
h
e 
C
h
ai
r
p
er
s
o
n 
2.
1
2.
2
0
1
5

Ta
mil
 
N
a
d
u 
a
n
d 
A
n
d
hr
a 
Pr
a
d
es
h 
d
u
e 
t
o 
h
e
av
y 
r
ai
ns
 
a
n
d 
al
s
o 
dr
o
u
g
ht
 i
n

s
o
m
e 
p
ar
ts
 
of
 t
h
e 
c
o
u
nt
ry
 
u
n
d
er
 
R
ul
e 
1
9
3 
as
 r
e
q
u
es
t
e
d 
by
 t
h
e 
H
o
n’
bl
e

Mi
ni
st
er
 
of
 
P
ar
li
a
m
e
nt
ar
y 
Af
f
ai
rs
.
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4.
 
O
bs
er
v
ati
o
n 
r
e
g
ar
di
n
g 
r
e
q
u
es
t 
fr
o
m 
t
h
e 
Mi
ni
st
er
 
of
 
P
ar
li
a
m
e
nt
ar
y 
Af
f
ai
rs
, 

T
h
e 
D
e
p
ut
y 

2.
1
2.
2
0
1
5

L
e
a
d
er
s 
of
 
P
ar
ti
es
 
a
n
d 
s
ev
er
al 
m
e
m
b
er
s 
r
es
tr
ic
ti
n
g 
t
h
e 
di
sc
us
si
o
n 
u
n
d
er
 

Sp
e
ak
er

r
ul
e 
1
9
3 t
o 
b
e 
s
p
ec
ifi
c t
o t
h
e f
l
o
o
d 
sit
u
ati
o
n i
n 
Ta
mil
 
N
a
d
u,
 
A
n
d
hr
a 
Pr
a
d
es
h

a
n
d 
W
es
t 
B
e
n
g
al 
a
n
d t
h
e 
di
sc
us
si
o
n 
o
n 
dr
o
u
g
ht
 i
n 
s
o
m
e 
p
ar
ts
 o
f t
h
e 
c
o
u
nt
ry

mi
g
ht
 
b
e 
t
ak
e
n 
u
p l
at
er
.

5.
 
O
bs
er
v
ati
o
n 
r
e
q
u
es
ti
n
g 
t
h
e 
M
e
m
b
er
s 
n
ot
 t
o 
r
ai
s
e 
m
at
t
er
s 
i
n 
Z
er
o 
H
o
ur
 i
n 

T
h
e 
S
p
e
ak
er
 
4.
1
2.
2
0
1
5

t
h
e 
H
o
us
e 
w
hi
c
h 
f
all
 
wit
hi
n 
t
h
e j
ur
is
di
cti
o
n 
of
 t
h
e 
St
at
e 
L
e
gi
sl
at
ur
es
.

6.
 
O
bs
er
v
ati
o
n 
r
e
g
ar
di
n
g 
r
es
tr
ic
ti
n
g 
t
h
e 
di
sc
us
si
o
n 
o
n 
a
m
e
n
d
m
e
nt
s 
m
a
d
e 
by

T
h
e 
S
p
e
ak
er
 
11
.
1
2.
2
0
1
5

R
aj
y
a 
S
a
b
h
a 
i
n 
N
e
g
oti
a
bl
e 
I
ns
tr
u
m
e
nt
s 
(
A
m
e
n
d
m
e
nt
s)
 
Bil
l,
 
2
0
1
5 
p
as
s
e
d

by
 
L
ok
 
S
a
b
h
a.

7.
 
Va
l
e
di
ct
or
y 
R
ef
er
e
nc
e 
o
n 
t
h
e 
c
o
nc
l
us
i
o
n 
of
 t
h
e 
Si
xt
h 
S
es
si
o
n 
of
 t
h
e 

T
h
e 
S
p
e
ak
er
 
2
3.
1
2.
2
0
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5

Si
xt
e
e
nt
h 
L
ok
 
S
a
b
h
a.

 1
2

3
4



63

1
6.
 
S
T
A
T
E
M
E
N
T
S

(i
) 
St
at
e
m
e
nt
s 
m
a
d
e/
l
ai
d 
b
y 
Mi
ni
st
er
s 
u
n
d
er
 
R
ul
e 
3
7
2 
d
ur
i
n
g 
Si
xt
h 
S
e
s
si
o
n 
of

Si
xt
e
e
nt
h 
L
o
k 
S
a
b
h
a

Sl.
Br
i
ef
 
S
u
bj
ec
t

N
a
m
e 
of
 
Mi
ni
st
er

D
at
e 

Ti
m
e 
T
ak
e
n

N
o.

H.
 
M.

1
2

3
4

5

**
1.
R
e
g
ar
di
n
g 
t
h
e 
vi
si
t 
of
 
Mi
ni
st
er
 
of

S
mt
. 
S
us
h
m
a 
S
w
ar
aj
 

1
4.
1
2.
2
0
1
5 

0
0 
 
5
3

Ex
t
er
n
al 
Af
f
ai
rs
 t
o 
Is
l
a
m
a
b
a
d 
a
n
d

r
e
c
e
nt
 
d
e
v
el
o
p
m
e
nt
s 
r
el
at
i
n
g 
t
o

ti
es
 
b
et
w
e
e
n 
I
n
di
a 
a
n
d 
P
ak
is
t
a
n.

  
2.
 
R
e
g
ar
di
n
g 
t
h
e 
i
ni
ti
at
i
v
e
s 
of
 t
h
e

S
hr
i 
Nit
i
n 
G
a
dk
ar
i 

1
6.
1
2.
2
0
1
5 

0
0 
0
7

G
ov
er
n
m
e
nt 
f
or
 r
e
gi
o
n
a l
c
o
n
n
ec
ti
vit
y

wit
h 
f
oc
us
 
o
n 
N
or
t
h-
E
as
t
er
n 
of
 t
h
e

St
at
es
 
of
 t
h
e 
c
o
u
nt
ry
.

 *
3.
 
R
e
g
ar
di
n
g 
2
1
st
 
C
o
nf
er
e
n
c
e 
of

S
hr
i 
Pr
ak
as
h

1
6.
1
2.
2
0
1
5 

0
0 
0
2

P
ar
ti
es
 
h
el
d 
fr
o
m 
3
0t
h 
N
ov
e
m
b
er

J
av
a
d
ek
ar

t
o 
1
2t
h 
D
ec
e
m
b
er
, 
2
0
1
5 
at
 
P
ar
is

(
Fr
a
nc
e)
.

*
4.
 
R
e
g
ar
di
n
g 
"I
n
di
a'
s 
st
a
n
d i
n t
h
e 
W
T
O"
.

S
mt
. 
Ni
r
m
al
a

2
2.
1
2.
2
0
1
5 

0
0 
0
1

Sit
h
ar
a
m
a
n

**
T
h
e 
C
h
ai
r 
all
o
w
e
d 
s
o
m
e 
m
e
m
b
er
s 
t
o 
s
e
ek
 
cl
ar
ifi
c
ati
o
ns
 
o
n 
t
h
e 
st
at
e
m
e
nt
.

* 
L
ai
d 
a 
c
o
py
 (
Hi
n
di 
a
n
d 
E
n
gli
s
h 
Ve
rs
i
o
ns
) 
of
 t
h
e 
st
at
e
m
e
nt
.
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*
5.
 
C
or
r
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n
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t
h
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r
e
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v
e
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o
n

S
hr
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H
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i
b
h
ai

2
2.
1
2.
2
0
1
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0
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0
1

2
8.
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2
0
1
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t
o 
U
ns
t
ar
r
e
d 
Q
u
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ti
o
n

P
ar
at
hi
b
h
ai

N
o.
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2
0
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by
 
S
hr
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s
h
n
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P
a
d
a 
R
ay
,

C
h
o
w
d
h
ar
y

M
P 
r
e
g
ar
di
n
g '
St
at
u
e 
of
 
N
et
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S
u
b
h
as
h 
C
h
a
n
dr
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B
os
e' 
a
n
d

R
e
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o
ns
 f
or
 
d
el
ay
 i
n 
c
or
r
ec
ti
n
g 
t
h
e 
r
e
pl
y.

1
2
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L
ai
d 
a 
c
o
py
 (
Hi
n
di 
a
n
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E
n
gli
s
h 
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i
o
ns
) 
of
 t
h
e 
st
at
e
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e
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.
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(i
i)
 
St
at
e
m
e
nt
s 
m
a
d
e/
l
ai
d 
b
y 
Mi
ni
st
er
s 
u
n
d
er
 
Di
r
e
ct
i
o
n 
7
3
A 
of
 
Di
r
e
ct
i
o
n
s 
b
y 
t
h
e 
S
p
e
a
k
er
 
D
ur
i
n
g

Si
xt
h 
S
e
s
si
o
n 
of
 
Si
xt
e
e
nt
h 
L
o
k 
S
a
b
h
a

Sl.
Br
i
ef
 
S
u
bj
ec
t

N
a
m
e 
of
 
Mi
ni
st
er

D
at
e 

Ti
m
e 
T
ak
e
n

N
o.

H.
 
M.

1
2

3
4

5

*
1.
 
St
at
u
s 
 
of
  
i
m
pl
e
m
e
nt
at
i
o
n 
 
of
  
t
h
e

r
e
c
o
m
m
e
n
d
at
i
o
n
s 
 c
o
nt
ai
n
e
d 
 i
n 
 t
h
e

2
6
0t
h 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 I
n
d
u
st
r
y 
 o
n 
 P
ri
m
e

Mi
ni
st
er
'
s 
 E
m
pl
o
y
m
e
nt
 
 G
e
n
er
at
i
o
n

Pr
o
gr
a
m
m
e 
 
(
P
M
E
G
P)
  
S
c
h
e
m
e,

p
er
t
ai
ni
n
g t
o t
h
e 
Mi
ni
st
ry
 o
f 
Mi
cr
o,
 
S
m
all

a
n
d 
M
e
di
u
m 
E
nt
er
pr
is
es
.

*
2.
 
St
at
u
s 
 
of
  
i
m
pl
e
m
e
nt
at
i
o
n 
 
of
  
t
h
e

r
e
c
o
m
m
e
n
d
at
i
o
n
s 
 c
o
nt
ai
n
e
d 
 i
n 
 t
h
e

2
6
1
st
  
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 
o
n 
 
I
n
d
u
st
r
y 
 
o
n

I
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 I
nt
er
e
st
  
S
u
b
si
d
y

Eli
gi
bil
it
y 
 C
er
ti
fi
c
at
e 
 (I
S
E
C)
  
S
c
h
e
m
e,

p
et
r
ai
ni
n
g t
o t
h
e 
Mi
ni
st
ry
 o
f 
Mi
cr
o,
 
S
m
all

a
n
d 
M
e
di
u
m 
E
nt
er
pr
is
es
.

*
L
ai
d 
a 
c
o
py
 (
Hi
n
di 
a
n
d 
E
n
gli
s
h 
Ve
rs
i
o
ns
) 
of
 t
h
e 
st
at
e
m
e
nt
.

S
hr
i 
K
al
r
aj 
Mi
s
hr
a 
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0
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1
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K
al
r
aj 
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s
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a 
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2.
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0
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*
3.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

4t
h 
R
e
p
or
t 
of 
t
h
e 
St
a
n
di
n
g 
C
o
m
mit
t
e
e

o
n 
S
oc
i
al 
J
us
ti
c
e 
a
n
d 
E
m
p
o
w
er
m
e
nt

o
n 
D
e
m
a
n
d
s 
f
or
 
Gr
a
nt
s 
(
2
0
1
4-
1
5)
,

p
er
t
ai
ni
n
g 
t
o 
t
h
e 
Mi
ni
st
ry
 
of
 
Mi
n
or
it
y

Af
f
ai
r
s.

*
4.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

2
5t
h 
R
e
p
or
t 
of 
t
h
e 
St
a
n
di
n
g 
C
o
m
mit
t
e
e

o
n I
nf
or
m
ati
o
n 
Te
c
h
n
ol
o
gy
 o
n 
D
e
m
a
n
ds

f
or
 
Gr
a
nt
s 
(
2
0
1
5-
1
6)
, 
p
er
t
ai
ni
n
g 
t
o

t
h
e 
D
e
p
ar
t
m
e
nt
 
of
 
P
o
st
s,
 
Mi
ni
st
r
y

of
 
C
o
m
m
u
ni
c
ati
o
ns
 
a
n
d 
I
nf
or
m
ati
o
n

Te
c
h
n
ol
o
gy
.

*
5.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
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at
u
s 
 o
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m
pl
e
m
e
nt
at
i
o
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 t
h
e

r
ec
o
m
m
e
n
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o
ns
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o
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ai
n
e
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 t
h
e

1
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R
e
p
or
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of
  
t
h
e 
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a
n
di
n
g

C
o
m
mit
t
e
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o
n 
Fi
n
a
nc
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o
n 
D
e
m
a
n
ds

f
or
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a
nt
s 
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2
0
1
5-
1
6)
, 
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er
t
ai
ni
n
g 
 t
o

t
h
e 
Mi
ni
st
ry
 
of
 

St
at
i
st
i
c
s 
 
a
n
d

Pr
o
gr
a
m
m
e 
I
m
pl
e
m
e
nt
ati
o
n.

*
2
4.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

1
8
1
st
  
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 H
o
m
e 
Af
f
ai
r
s 
 o
n

Ac
ti
o
n 
Ta
k
e
n 
by
 t
h
e 
G
ov
er
n
m
e
nt
  
o
n

t
h
e 
r
ec
o
m
m
e
n
d
ati
o
ns
//
o
bs
er
v
ati
o
ns

c
o
nt
ai
n
e
d i
n 
t
h
e 
1
8
0t
h 
R
e
p
or
t 
of
 t
h
e

C
o
m
mit
t
e
e 
o
n ‘
A
d
mi
ni
st
r
ati
o
n 
of
 
U
Ts

(
D
a
m
a
n 
a
n
d 
Di
u,
 
D
a
dr
a 
a
n
d 
N
a
g
ar

H
av
eli
 
a
n
d 
C
h
a
n
di
g
ar
h)
’,
 
p
er
t
ai
ni
n
g

t
o 
t
h
e 
Mi
ni
st
ry
 
of
 
H
o
m
e 
Af
f
ai
rs
.

*
2
5.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

1
8
5t
h 
 
R
e
p
or
t 
 o
f 
 t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 H
o
m
e 
Af
f
ai
r
s 
 o
n

D
e
m
a
n
d
s 
 f
or
 
 G
r
a
nt
s 
 (
2
0
1
5-
1
6)
,

p
er
t
ai
ni
n
g 
 
t
o 
 
t
h
e 
 
Mi
ni
st
r
y 
 
of

H
o
m
e 
Af
f
ai
rs
.

*
L
ai
d 
a 
c
o
py
 (
Hi
n
di 
a
n
d 
E
n
gli
s
h 
Ve
rs
i
o
ns
) 
of
 t
h
e 
st
at
e
m
e
nt
.

G
e
n
er
al 
(
R
et
d.
) 

2
2.
1
2.
2
0
1
5 

0
0 
0
1

Vij
ay
 
K
u
m
ar
 
Si
n
g
h

S
hr
i 
H
ar
i
b
h
ai

2
2.
1
2.
2
0
1
5 

0
0 
0
1

P
ar
at
h
a
b
h
ai

C
h
o
u
d
h
ar
y

S
hr
i 
Ki
r
e
n 
Rij
ij
u 

2
2.
1
2.
2
0
1
5 

0
0 
0
1
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2
6.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
 
c
o
nt
ai
n
e
d 
i
n 
t
h
e

4t
h 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 E
xt
er
n
al
 
Af
f
ai
r
s 
 o
n

D
e
m
a
n
d
s 
 f
or
 
 G
r
a
nt
s 
 (
2
0
1
5-
1
6)
,

p
er
t
ai
ni
n
g 
t
o 
t
h
e 
Mi
ni
st
ry
 
of
 
Ex
t
er
n
al

Af
f
ai
r
s.

*
2
7.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

5t
h 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 F
i
n
a
n
c
e 
 o
n 
 U
r
b
a
n

D
e
v
el
o
p
m
e
nt
  
o
n 
 
D
e
m
a
n
d
s 
 f
or

Gr
a
nt
s 
 (
2
0
1
5-
1
6)
, 
 p
er
t
ai
ni
n
g 
 t
o 
 t
h
e

Mi
ni
st
ry
 
of
 
Ur
b
a
n 
D
ev
el
o
p
m
e
nt

*
2
8.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

6t
h 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mit
t
e
e 
 o
n 
 U
r
b
a
n 
 D
ev
el
o
p
m
e
nt

o
n 
D
e
m
a
n
ds
 f
or
  
Gr
a
nt
s 
(
2
0
1
5-
1
6)
,

p
er
t
ai
ni
n
g t
o t
h
e 
Mi
ni
st
ry
 o
f  
H
o
us
i
n
g

a
n
d 
Ur
b
a
n 
P
ov
er
ty
 
All
ev
i
ati
o
n.

1
2

3
4

5

S
mt
. 
S
us
h
m
a 
S
w
ar
aj
 

2
3.
1
2.
2
0
1
5 

0
0 
0
1

S
hr
i 
 
M.
 
V
e
nk
ai
a
h 

2
3.
1
2.
2
0
1
5 

0
0 
0
1

N
ai
d
u

S
hr
i 
 
M.
 
V
e
nk
ai
a
h 

2
3.
1
2.
2
0
1
5 

0
0 
0
1

N
ai
d
u
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*
2
9.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

1
4t
h 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 S
o
ci
al
  
J
u
st
i
c
e 
 a
n
d

E
m
p
o
w
er
m
e
nt
  
o
n 
 D
e
m
a
n
d
s 
 f
or

Gr
a
nt
s 
 (
2
0
1
5-
1
6)
, 
 p
er
t
ai
ni
n
g 
 t
o 
 t
h
e

Mi
ni
st
ry
 
of
 
Mi
n
or
it
y 
Af
f
ai
rs
.

*
3
0.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

2
n
d 
 
R
e
p
or
t 
 
of
  
t
h
e 
 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 
o
n 
 
I
nf
or
m
at
i
o
n

Te
c
h
n
ol
o
gy
 
o
n 
D
e
m
a
n
ds
 f
or
 
Gr
a
nt
s

(
2
0
1
4-
1
5)
, 
p
er
t
ai
ni
n
g 
t
o 
t
h
e 
Mi
ni
st
ry

of
 
C
o
m
m
u
ni
c
ati
o
ns
 
a
n
d 
I
nf
or
m
ati
o
n

Te
c
h
n
ol
o
gy
.

*
3
1.
 
St
at
u
s 
 o
f 
 i
m
pl
e
m
e
nt
at
i
o
n 
 o
f 
 t
h
e

r
ec
o
m
m
e
n
d
ati
o
ns
  
c
o
nt
ai
n
e
d  
i
n 
 t
h
e

1s
t 
a
n
d 
6t
h 
R
e
p
or
t 
of
 t
h
e 
St
a
n
di
n
g

C
o
m
mi
tt
e
e 
 o
n 
 R
ur
al
  
D
e
v
el
o
p
m
e
nt

o
n 
 D
e
m
a
n
d
s 
 f
or
  
Gr
a
nt
s 
 (
2
0
1
4-
1
5

a
n
d 
2
0
1
5-
1
6 
r
es
p
ec
ti
v
el
y)
, 
p
er
t
ai
ni
n
g

t
o 
 
t
h
e 
 
D
e
p
ar
t
m
e
nt
  
of
  
R
ur
al

D
e
v
el
o
p
m
e
nt
, 
 M
i
ni
st
r
y 
 o
f 
 R
ur
al

D
ev
el
o
p
m
e
nt
.

*
L
ai
d 
a 
c
o
py
 (
Hi
n
di 
a
n
d 
E
n
gli
s
h 
Ve
rs
i
o
ns
) 
of
 t
h
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at
e
m
e
nt
.

Dr
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m
a 
A.

2
3.
1
2.
2
0
1
5 

0
0 
0
1

H
e
pt
ull
a

S
hr
i 
R
av
i 
S
h
a
nk
ar
 

2
3.
1
2.
2
0
1
5 

0
0 
0
1

Pr
as
a
d

S
hr
i 
C
h
a
u
d
h
ar
y 

2
3.
1
2.
2
0
1
5 

0
0 
0
1

Bi
r
e
n
d
er
 
Si
n
g
h



76

*
3
2.
 
St
at
u
s 
 o
f 
 i
m
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e
m
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i
o
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 o
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h
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o
m
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h
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R
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p
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o
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r
a
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p
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t
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n
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n
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a
n
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E
n
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s
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h
e 
st
at
e
m
e
nt
.

1
2

3
4

5

S
hr
i 
M
a
n
oj 
Si
n
h
a 

2
3.
1
2.
2
0
1
5 

0
0 
0
1



77

(i
ii
) 
St
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e
m
e
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m
a
d
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l
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b
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R
e
g
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n
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v
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n
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B
u
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n
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D
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m
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b
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i
n
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e
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a
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M
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t
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n
d
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r
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v)
 
St
at
e
m
e
nt
 
s
h
o
wi
n
g 
t
h
e 
ti
m
e 
l
o
st
 
o
wi
n
g 
t
o 
i
nt
er
r
u
pt
i
o
n
s 
a
n
d 
a
dj
o
ur
n
m
e
nt
 i
n 
t
h
e 
H
o
u
s
e 
D
ur
i
n
g 
 t
h
e

Si
xt
h 
S
e
s
si
o
n 
of
 t
h
e 
1
6t
h 
L
o
k 
S
a
b
h
a

D
at
e 

Ti
m
e 
L
os
t 
d
u
e 
t
o 
Ti
m
e 
L
os
t 
D
u
e 
t
o

R
e
m
ar
k
s

I
nt
er
r
u
pti
o
ns
 
A
dj
o
ur
n
m
e
nt
 
of
 t
h
e

H.
 
M.
 

H
o
us
e 
f
oll
o
wi
n
g

I
nt
er
r
u
pt
i
o
n
s

H.
 
M.

  
  
 
1

2
3

4

3
0.
11
.
2
0
1
5

1 
3
4 

At
 
1
4
1
0 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
1
4
3
0 
hr
s.

At
 
1
4
4
3 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
1
5
1
5 
hr
s.

At
 
1
5
1
8 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
1
6
0
0 
hr
s.

0
8.
1
2.
2
0
1
5 

-
4 
5
4 

At
 
11
0
3 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
11
3
0 
hr
s.

At
 
1
2
1
2 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
1
4
0
0 
hr
s.

At
 
1
4
1
2 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
, 
H
o
us
e 
a
dj
o
ur
n
e
d 
t
o

m
e
et
 
a
g
ai
n 
 
at
 
1
5
0
0 
hr
s.

At
 
1
5
0
9 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
pti
o
ns
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H
o
us
e 
a
dj
o
ur
n
e
d 
f
or

t
h
e 
d
ay
.
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0
9.
1
2.
2
0
1
5 

-
0 
5
0 

At
  
1
5
2
9 
 h
rs
.,
  
d
u
e 
 t
o  
ill
n
es
s 
 o
f 
 a
 
 m
e
m
b
er
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 H
o
us
e 
 w
as

a
dj
o
ur
n
e
d 
t
o 
m
e
et
 
a
g
ai
n 
 
at
 
1
6
0
0 
hr
s.

At
 
1
7
1
7 
hr
s.
, 
d
u
e 
t
o 
i
nt
er
r
u
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18. STATEMENT REGARDING WALKOUTS STAGED BY
MEMBERS DURING THE SIXTH SESSION OF

 SIXTEENTH LOK SABHA

(26.11.2015 to 23.12.2015)

Date Time Subject  Matter

1 2 3

01.12.2015 1807 hrs Shri    Sudip  Bandyopadhyay,  Shri  P.
Karunakaran and some other hon.  Members
staged a walkout from the House as they were
not satisfied with the reply being given by the
Hon'ble Minister of Home Affairs, Shri Rajnath
Singh  on  the  discussion  under  Rule  193  on
'the  situation  arising  out  of  the  incidents  of
intolerance  in  the  country'  raised
by  Shri  Mohammed  Salim  on  the  30th
November, 2015.

1811 hrs Shri Mallikarjun Kharge  with other members
of INC also staged a walkout from House on
the same issue.

02.12.2015 1208-09 Shri Mallikarjun Kharge with other  members
hrs of  INC  staged  a  walkout  from  the  House  to

express their dissatisfaction over the decision
by  the  Hon'ble  Speaker  to  disallow  their
Adjournment Motion, Notice.

03.12.2015 1220 hrs Shri  Sudip  Bandyopadhyay  with  the  other
members of AITC staged a walkout  from the
House  as  they  were  not  satisfied  with  the
reply  given by the Hon'ble Minister  of Home
Affairs,  Shri  Rajnath  Singh  on  discussion
under  Rule  193  on  'the    Flood  situation  in
Tamil  Nadu  and  other  parts  of  the  country'
raised  by  Shri  T.G.  Venkatesh  Babu  on  2nd
December, 2015.

04.12.2015 1304 hrs Shri Deepender  Singh Hooda  left the House
in protest of not allowing him sufficient time to
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speak by the Hon'ble Speaker on 'One Rank
One Pension' for Ex-Servicemen.

09.12.2015 1230 hrs Prof. Saugata Roy and members of AITC left
the  House  in  protest  of  the  decision  by  the
Chair  to  not  allow  the  member  to  speak  on
Government policy.

10.12.2015 1213 hrs Shri Mallikarjun Kharge and members of INC
staged a walkout from the House in protest of
the derogatory remarks (expunged) made by
some members from the Treasury benches.

1217 hrs Shri  Sudip  Bandyopadhyay  alongwith  the
members of INC also staged a walkout from
the House in protest on the same issue.

11.12.2015 1218 hrs Shri Mallikarjun Kharge and members of INC
followed  by  members  of AITC  staged  a
walkout  from  the  House  demanding  apology
from the members for making derogatory re-
marks (expunged) against them in the House.

14.12.2015 1217 hrs Shri  Jyotiraditya  M.  Scindia  with  some  other
hon. Members of INC staged a walkout from
the House as they were not satisfied with the
reply of the Government on the issue regarding
alleged withdrawal of invitation to the Kerala
Chief Minister from a function to unveil statue
of  a  former  Chief  Minister  of  Kerala  by  the
Prime Minister in Kollam district of Kerala.

1219 hrs Members  of  AITC  and  CPI (M)  also  staged
walkout in protest on the same issue.

15.12.2015 1218 hrs Members  of  INC staged  a  walkout  from  the
House in Protest of not being allowed to raise
a  state  matter  during  'Zero  Hour'  and  some
remarks  made  by  Smt.  Harsimrat  Kaur,
Minister for Food Processing.

1 2 3
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16.12.2015 1245 hrs Shri  Mallikarjun  Kharge  and  other  members
of  INC  staged  a  walkout  from  the  House  to
expres their dissatisfaction over the decision
of  the  Chair  to  not  allow  them  to  raise  the
allegedly  unconstitutional  actions  by  the
Governor of Arunachal Pradesh.

1253 hrs Dr. Ratna De Nag and other members of AITC
also  staged  a  walkout  from  the  House  in
protest of the unsatisfactory response of the
Government on the CBI raid conducted in the
Delhi Chief Minister's office.

17.12.2015 1409 hrs Members  of  INC staged  a  walkout  from  the
House  in  protest  of  the  interference  of  the
Governor in the internal matter of the Arunachal
Pradesh State Government without consulting
the State Government.

18.12.2015 1220 hrs Members  of  INC staged  a  walkout  from  the
House  shouting  slogan  against  the
Government  to  express  their  dissatisfaction
over  the  decision  of  Hon'ble  Speaker  to
disallow  adjournment  motion  moved  by
Shri Mallikarjun Kharge.

21.12.2015 1242-43 hrsMembers  of  INC  staged  a  walkout  from  the
House  in  protest  of  alleged  irregularities  in
Delhi District Cricket Association. They were
demanding an inquiry by a Joint Parliamentary
Committee and the resignation of the Minister
involved  in  the  alleged  irregularities  (Name
expunged).

22.12.2015 1217 hrs Shri  Jyotiraditya  M.  Scindia  and  other
members of INC staged a walkout in protest
of the appeal made by Shri Rajiv Pratap Rudy,
MOS for Parliamentary Affairs to the Chair that
members of the opposition parties who have
been  interrupting  proceedings  should  not  be
permitted to speak on any issue in the House.

1 2 3
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23.12.2015 1211 hrs Members  of  INC  staged  a  walkout  from  the
House  demanding  resignation  of  Minister  of
Finance.

1 2 3



19. STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR
BY HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

From 26.11.2015 to 23.12.2015

HS/HDS/Chairpersons Total No. of Days Total Time Spent

H. M.

Hon'ble Speaker 20 49 22

Hon'ble Deputy Speaker 19 53 09

Shri Hukum Singh 04 03 18

Dr. Ratna De (Nag) 03 02 38

Shri Hukm Deo Narayan Yadav 03 02 05

Dr. P. Venugopal 02 01 58

Shri Anandrao Adsul 02 01 21

Shri Pralhad Joshi 01 00 55

Shri Ramen Deka 01 00 55

Shri K. H. Muniyappa 01 00 35

Shri Konakalla Narayan Rao 01 00 27
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STATEMENT SHOWING ACTUAL TIME SPENT IN THE CHAIR BY
HS, HDS AND MEMBERS OF PANEL OF CHAIRPERSONS

FROM 26.11.2015 To 23.12.2015

Date Time Spent Total Time

H. M.

1 2 3

HS

26.11.2015 1100 to 1304 hrs. 02 04

1659 to 1903 hrs. 02 04

27.11.2015 1100 to 1302 hrs. 02 02

1528 to 1813 hrs. 02 45

30.11.2015 1100 to 1306 hrs. 02 06

1601 to 1818 hrs. 02 17

01.12.2015 1100 to 1310 hrs. 02 10

1533 to 1831 hrs. 02 58

02.12.2015 1100 to 1309 hrs. 02 09

03.12.2015 1100 to 1339 hrs. 02 39

04.12.2015 1100 to 1316 hrs. 02 16

07.12.2015 1100 to 1300 hrs . 02 00

08.12.2015 1100 to 1103 hrs. 00 03

1130 to 1212 hrs. 00  42

09.12.2015 1100 to 1305 hrs. 02 05

10.12.2015 1100 to 1121 hrs. 00 21

1140 to 1300 hrs. 01 20

11.12.2015 1101 to 1307 hrs. 02 06

14.12.2015 1100 to 1120 hrs. 00 20

1200 to 1313 hrs. 01 13
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15.12.2015 1100 to 1319 hrs. 02 19

16.12.2015 1100 to 1331 hrs. 02 31

17.12.2015 1100 to 1305 hrs. 02 05

18.12.2015 1100 to 1239 hrs. 01 09

21.12.2005 1100 to 1111 hrs. 00 11

1130 to 1258 hrs. 01 28

22.12.2015 1100 to 1327 hrs. 02 27

23.12.2015 1100 to 1232 hrs. 01 32

Total Time Spent in the Chair 49 22

HDS Time Spent Total Time

H. M.

26.11.2015 1413 to 1659 hrs. 02 46

1903 to 1922 hrs. 00 19

27.11.2015 1302 to 1528 hrs. 02 26

30.11.2015 1406 to 1410 hrs. 00 04

1430 to 1443 hrs. 00 13

1515 to 1518 hrs. 00 03
1818 to 1904 hrs. 00 46

01.12.2015 1413 to 1533 hrs. 01 20

02.12.2015 1413 to 1643  hrs. 02 30

1718 to 1948 hrs. 02 30

03.12.2015 1443 to 1535 hrs. 00 52

1655 to 1847 hrs. 01 52

04.l2.2015 1445 to 1547 hrs. 01 02

07.12.2015 1404 to 1531 hrs. 01 27

1650 to 1822 hrs. 01 32

08.12.2015 1400 to 1412 hrs. 00 12

1500 to 1509 hrs. 01 09

1 2 3
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09.12.2015 1417 to 1529 hrs. 01 12

1600 to 1717 hrs. 01 17

1730 to 1739 hrs. 00 09

1745 to 1800 hrs. 00 15

10.12.2015 1404 to 1838 hrs. 04 34

11.12.2015 1412 to 1546 hrs. 01 34

14.12.2015 1415 to 1524 hrs. 01 09

1642 to 1801 hrs. 01 19

15.12.2015 1421 to 1530 hrs. 01 09

1625 to 1911 hrs. 02 46

16.12.2015 1432 to 1529 hrs. 00 57

1558 to 1815 hrs. 02 17

17.12.2015 1407 to 1552 hrs. 01 45

1634 to 1759 hrs. 01 25

18.12.2005 1239 to 1441 hrs. 02 02

1532 to 1611 hrs. 00 39

21.12.2015 1404 to 1515 hrs. 01 11

1642 to 1940 hrs. 02 58

22.12.2015 1432 to 1859 hrs. 04 27

Total Time Spent in the Chair 53 09

Shri Hukum Time Spent Total Time
Singh H. M.

07.12.2015 1531 to 1611 hrs. 00 40

11.12.2015 1546 to 1710 hrs. 01 24

16.12.2015 1529 to 1558 hrs. 00 29

1 2 3
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21.12.2015 1557 to 1642 hrs. 00 45

Total Time Spent in the Chair 03 18

Dr. Ratna De Time Spent Total Time
(Nag) H. M.

04.12.2015 1557 to 1701 hrs. 01 14

14.12.2015 1524 to 1606 hrs. 00 42

21.12.2015 1515 to 1557 hrs. 00 42

Total Time Spent in the Chair 02 38

Shri Hukm Deo Time Spent Total Time
Narayan Yadav H. M.

03.12.2015 1602 to 1655 hrs. 00 53

14.12.2015 1606 to 1642 hrs. 00 36

18.12.2015 1706 to 1742 hrs. 00 36

Total Time Spent in the Chair 02 05

Dr. P. Venugopal Time Spent Total Time
H. M.

04.12.2015 1701 to 1800 hrs.  00 59

11.12.2015 1710 to 1809 hrs. 00 59

Total Time Spent in the Chair 01 58

Shri Anandrao Time Spent Total Time
Adsul H. M.

07.12.2015 1611 to 1650 hrs. 00 39

17.12.2015 1552 to 1634 hrs. 00 42

Total Time Spent in the Chair 01 21

1 2 3
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Shri Pralhad Time Spent Total Time
Joshi H. M.

15.12.2015 1530 to 1625 hrs. 00 55

Total Time Spent in the Chair 00 55

Shri Ramen  Time Spent Total Time
Deka H. M.

18.12.2015 1611 to 1706 hrs. 00 55

Total Time Spent in the Chair 00 55

Shri K.H. Time Spent Total Time
Muniyappa H. M.

02.12.2015 1643 to 1718 hrs. 00 35

Total Time Spent in the Chair 00 35

Shri Konakalla Time Spent Total Time
Narayan Rao H. M.

03.12.2015 1535 to 1602 hrs. 00 27

Total Time Spent in the Chair 00 27

1 2  3



20. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF
BUSINESS  TRANSACTED DURING THE SIXTH SESSION

OF THE SIXTEENTH LOK SABHA

Business Time Percentage
taken of the total

time taken
H. M.

1 2 3

BILLS —

    (a) Government Bills 27 43 23.64

    (b) Private Member's Bills 04 40 03.98

General Budget 03 54 03.33

MATTERS OF URGENT PUBLIC IMPORTANCE 20 51 17.79

MATTERS UNDER RULE 377 00 51 00.73

QUESTIONS 07 11 06.13

RESOLUTIONS —

Private Members' Resolutions 02 31 02.15

STATEMENTS —

Rule 372 and Direction73A 02 03 01.75

OTHER MATTERS such as Oath or Affirmation, 47 30 40.50
Papers Laid on the Table, Obituary References,
Questions of Privileges, Points of Order, Personal
Explanations etc.

TOTAL 117 14 100
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